
%■ IN THE CENTRAL AOWINISTRATIWE TRIBUNAL, PRINCIPAL BENCH
OA 1541/1993 [0

N«w D«Ihi, this 8th day of Dune, 1994

Shri N.V.Krishnan, Hon'hla VC(Aj
Shri C,3, Roy, Hon'ble Hewiborp)

Shri Surindor Hahto
s/o Shri 3 ad an Hah to
1-35, Chidia Colony
PUSA, Now Oalhi-12 .. Applicant

By Advocate lata Shri K.L. Bhatia

Versus

Union of India, through
1. Director General, ICAR

Krishi Bhewan, New Delhi

2. Direetor, lARI
Pusa Road, Naw Oelhi-12 Respondents

By Advocates He. K. Iyer & Shri Hanoj Chattsrjaa

ORDER (oral)

(By Shri N.V.Krishnan, Hon*ble VC(a)

Tha applicant was a casual labourer under the
second .respondent. He claims ragularisation against

a Group D post with all consequential benefits.

Alengwith the OA, he has submitted his identity card

and particulars of the period during which he has been

engaged. It is seen that in the calender year 1990

he has worked for 42 days, in the calender year 1991

ha has worked for 171 days and in the calendar year

1992 he has worked for 77 days.

2. Tha respondents have filed their reply stating

that, in the first instance, only those daily paid

labourers who have been engaged and who have worked

for 240 days in a year will be considered. Names of

such persons have been mentioned in Annexure R-1 and

they are being engaged as end when their turn comas.

They are also regularized as and when vacancies arise

according to their turn.
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3, Th«r« i« aloe a seeoni list containing tb# naeaa

of a faw paraona in raspect of uhon apaeial diractiona

Neva boon rocaivad fro« warioua courts and thay era

being engaged in pursuance of the direction. In ao

far as others arc concerned, they era not entitled to

be eenaiderad for regulariiation until they work for

240 daya in a year. Mowewar, a liat of aueh parsons

is also eaintained and if no person who has rendered

240 daya aarviee ia available for angagemant, oarsens

eentionad in thia third list are engaged according to
their aeniority. It ia, therefore, eentionad that the

applicant is only entitled to have his naee entered

in this list md he should awbit his turn for ragu-

larization. His naee is already at SI.No,240 of the

liat.

4, Having heard the counsel for the respondents and

perused the reeorda, we are aatisfiad that the applicant's

prayer for ieeediate ragularization can not be granted,

for ha does net qualify for aueh regularization. In

the eircueatancas, we are of the view that the 04 be

dispoaed ef with the following directiona to the res-

pondenta wd we do ae aecordinglys

i) Ue notice that the applicant's nana is

already at aerial No.240 in the third

liat, i.e. of those who have filed

experience certificate but have not

randared 240 days' service in one year.

The applicant is, therefore, entitled

engaged on a casual basis, in

caae the need for such engagement

arises, in preference to those who

have rendered less total service than

him as a casual labourer, i.e. according

to his turn.
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ii) In east tha raaoandants eonsidar tha
^yaation af ragulariaatlon af parsona

who hava workari far 240 daya, but not

in ana yaar, tha caaa of tha aoplicant

for ragularization ahoulb also ba

eanaibored on that basis aceording

to hla turn basod on hia aaniority

raekonad an tha baaia af tha total

nuabor of days worked by hia.

5, Tha 0,4, la

as to coats.

(C.D/Roy)
naabar (3)

with no order

(N.V.Krlshnwi)
Vice<-^halraan(A}
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